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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

 AT PRINCIPAL BENCH, NEW DELHI 

(in O.A. No. 32 of 2025) 

 

In the matter of: 

Public Action Committee & ors.    ……………………..    Applicants 

vs.  

Union of India & ors.     ……………………….Respondents  

Affidavit regarding Rejoinder by the Applicants against reply of R-1 & R-5 as 

well as some objections to the report of Joint Committee. 

Hon’ble Sir,  

Respectfully showeth,  

 

The Applicants humbly submit as under: 

 

1. That the Petitioner Association along with petitioners of O.A. 32 of 2025 is filing the 

instant Rejoinder to rebut the averments made in the Reply dated 15-04-2025 filed 

by by R-1 & R-5 and to place the matter in its correct perspective before this 

Hon’ble Tribunal.  

 

State of Punjab

142



3 
 

2. That the impugned Reply dated 15-04-2025 to the Original Petition by 

Respondent No. 1 & 5 is wholly misconceived and a blatant attempt to overreach 

the process of this Hon’ble Court. The Respondent has not approached this 

Hon’ble Tribunal with clean hands and has made blatant misrepresentations and 

concealments.  

 
3. That the Respondent No. 1 & 5 spent ample time for preparation of DPR, floated 

tender, appointed Contractors and it is well known fact that such exercise takes 

several months. However, despite knowing the fact that the permission was 

required to be taken from Forest Department as well as PPCB, despite having 

ample time, no correspondence was initiated by the R-1 & 5 before initiating the 

civil works of Sirhind Canal. Now the Respondent No. 1 & 5 are trying to escape 

by wrongly submitting that the Banks at impugned location were required to be 

strengthened whereas there has never been a breach at this location, not even in 

2023 when half of Punjab faced floods.  

 
4. That the Banks of Canal at impugned location from Railway Bridge to Garthali 

Bridge have never breached but Respondent No. 1 & 5 have deliberately trying to 

justify the said work done without the prior consent of Forest Department and by 

axing hundreds of trees as well as damaging the roots of large number of trees of 

Forest area. It is pertinent to humbly submit here that the entire soil after 

excavation has been taken away by Respondents illegally and it is an act of 

illegal mining in forest area.    

 
5. That at Para no. 9 of running page no. 92, the Respondent No. 1 & 5 has wrongly 

mentioned that the Batching plants were installed at empty spaces within forest 
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area whereas the Photographs produced at Page No. 22 and 23 of Main Petition 

clearly depicts that the trees have been damaged to stake the construction 

material near batching plant and from illegally axed trees of impugned forest 

area, many trees might have been axed as two batching plants out of three were 

located in the middle of forest. Further all such activities were done without taking 

permission from Forest department. As already submitted, the material staked at 

site, fine particles of cement have damaged the flora and fauna of forest. Further 

as per report of Joint Committee, the Respondent No. 1 & 5 had not taken 

NOC/permission for setting up batching plants and even CTO was not taken from 

PPCB and soil from forest was excavated at site.  

 
6. That the Respondent at Para no. 10 has deliberately tried to mislead this Hon’ble 

Tribunal that trees shown by Applicants were dry and dear and were lying 

uprooted whereas the Report of the District Magistrate affirms the allegations of 

Applicants. Further from the condition of remains of trees (green leaves, stem, 

fresh cuts etc.), it is clear that trees were alive and R-1 & R-5 have murdered 

hundreds of trees. It is pertinent to humbly submit here that the Report of the 

District Magistrate confirms axing of trees towards forest area i.e. right side of 

downstream whereas large number of small and big trees standing on bank of 

Sirhind Canal (along Roadside) have also been axed and removed. Three Set of 

Screenshots taken using Google Historical image by comparing condition of tree 

cover as on 23-02-2025 vis a viz 28-11-2022 are produced herewith as 

Annexure P-6. It is further pertinent to humbly submit here that at running page 

no. 54 (para No. 1 & 5) the Report of Joint Committee clearly confirms that there 
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is illegal axing of trees on the forest side bank of the Sirhind Canal and no 

permission was taken by Respondent No. 1 & 5 from Forest Department.  

 
7. That at Para no. 12, the Respondent No. 1 & 5 has mentioned that the roots of 

trees were damaged due to water from canal hitting the roots and leading to 

erosion. This claim by Respondents is imaginary as the canal water has never 

crossed the Banks and there were heaps of soil and tree grown on even higher 

sides of such heaps of soil. It is pertinent to humbly submit here that Photographs 

at Page no. 25 clearly shows that marks of excavator machines. Further, the 

excavation done for staking the material is also clear in the Photographs 

produced at Page no. 22 & 23. It is pertinent to humbly submit here that the 

Report of Joint Committee (at Running page No. 54 para No. 4) confirms that 

roots of trees were exposed by digging/displacement of soil from the forest area.  

 
8. That Respondent No. 1 & 5 are now deliberately running away from their liability 

of killing the rat snake whereas it is clear from the photographs that the area was 

excavated using excavators (JCB) resulting in cutting the snakes into pieces on 

slope of Bank of Canal. The loose soil, green leaves and branches depicts that 

the work was in progress at location where Rat Snakes were found dead.          

 
9. That the temporary hutments as installed by R-1 & 5 as well as act of burning of 

wood in forest area are in violation of Forest Act. Respondents cannot escape 

away from their violation done by mentioning the word “temporary” as burning 

wood in forest even for one time is crime whereas the R-1 & R-5 continued to 

burn the wood in forest area for more than 20 days.   
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OBJECTIONS TO REPORT OF DISTRICT MAGISTRATE 

 

10. That the Joint Committee has assessed the number of trees fallen towards forest 

area, whereas many trees are missing on bank towards left side of downstream 

i.e. along Road side and same are shown in Annexure P-6.  

 

11. That regarding illegal mining in Sirhind Canal, one SDO & JE were suspended by 

the Respondent No. 1 for act of illegal mining through unknown persons during 

course of civil works at Sirhind Canal. The News dated 11-01-2025 published in 

Hindustan Times newspaper regarding illegal mining on bed of Sirhind Canal is 

produced herewith as Annexure P-7. However, despite suspending the SDO & 

JE, the Respondent No. 1 failed to identified the private persons involved in 

illegal mining in active connivance with the SDP & JE.    

 

12. That the report of veterinarians in regard with killing of Rat Snakes (protected 

species as per Schedule-II under Wildlife Protection Act 1972) is not proper as 

Photograph of dead snake at Page no. 41 clearly depicts that it has died after 

being cut into pieces and such incident occurred at a place where there is no 

movement of any other vehicle. Therefore, the infection/trauma is not the reason 

but blind use of excavator machines by excavating in forest area, axing large 

number of trees to complete the project in a hurry that too without permission 

from Department of Forest & Wildlife Preservation. It is pertinent to humbly 

submit here that not even a single Photograph of dead snakes has been 
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produced before this Hon’ble tribunal by the Forest Department as the snake 

died due to cut into pieces which is not mentioned in the postmortem report.  

 
13. That save and except what has been specifically admitted in this rejoinder, all 

other statements in the impugned reply by Respondent No. 1 & 5 shall be 

deemed to have been denied. The Applicants do not admit any statements, 

contentions, or Submissions simply if the Applicants do not deal with them and 

deny them para-wise. It is further submitted that the Applicants are not filing the 

para-wise rejoinder to the reply of the Respondent Irrigation Department 

however, the Applicants seeks leave of this Hon’ble Tribunal to file the same as 

and when required by this Hon'ble Tribunal. 

Keeping in view of the issues raised by Applicants, findings of the Joint Committee 

Report, further facts produced by the Applicants regarding axing of tree towards 

left side of downstream, illegal mining done on bed of Sirhind Canal, cause of 

death of protected species Rat Snake and damage to forest area illegally, it is 

clear that the Respondent No. 1 & 5 have deliberately damaged the Environment 

and thus liable to pay the Environment Compensation as well as liable to be 

prosecuted under the provisions of forest Act, Environment Protection Act and 

other related laws.   

 

Dated: 14-08-2025                            Er. Kapil Dev 
Place: Ludhiana                         (Applicant No. 2) 
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LOCATION: TOWARDS UPSTREAM FROM GARTHALI BRIDGE:                    ANNEXURE P-6                      8 

GOOGLE EARTH:  HISTORICAL IMAGE AS ON 23-02-2025 

 

                                                                            MISSING TREES IN ABOVE PICTURE 

HISTORICAL IMAGE AS ON 28-11-2022:  
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LOCATION: TOWARDS DOWNSTREAM FROM DORAHA BRIDGE:                                                      9 

23-02-2025  

 

28-11-2022                                         ONLY FEW TREES ARE LEFT AT ABOVE LOCATION 
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LOCATION: DOWNSTREAM FROM RAILWAY BRIDGE:      10 

AS ON 23-02-2025 

 

        MANY TREES ARE MISSING IN ABOVE PHOTOGRAPH 

AS ON 28-11-2022 
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ANNEXURE P-7            11151



1 13

1 7
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